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PRESENT

rHE HoNouRABLE rHE cHlEFi$SrlcE APARESH KUMAR SINGH

rHE HoNouRABLE sRl itisrrce G'M' MoHluDDlN

Between: 
' Sri Madan sisudia Jain 22-8-

Hi,?:til,'f5'ft"iJ3ii::?'ll'5'"fi[:':i;h:Jl'1ffi 'Un"'i"'"
..PETITIONER

AND

1.

2.

TheAssistantCommissioner.IslateTax).-CharminarCircle,Charmtnor
Division, u..r -. noi,''iffi ;it' Hyoerauad-S0' 00 1'

state of Telang",i, n"pr":""*^oy the secretary. to state of Telangana'

Revenue oepartnient,' coy"11r.,iJni'*s-"-"r"irii"t 
- 

a'itaingt saifabad'

Lil;&0. r"i"ns"na- PIN -5oo oo4'

..RESPONDENTS

petition under Articre 226. of the Gonstitution of rndia praying that in the

circumstances stated in the affidavit fired therev(rith, the High court may be pleased

to issue an appropriate writ, order or direction, more in the nature of Writ of

Mandamus, setting aside the claimed consequential ShOW-CauSe NOtiCe dated

oTtolrzoz6 and its summary in Form GST DRc-01 and ttre claimed consequential

assessment orders dated 11t}3t2026 and its aftachment of proceedings dated

11to3tzo26 and its summary in Form GST DRC-07 dated 1110312026 purportedly

issued under Section 74 of the GST Acts, 2017 for the various reasons detailed in

the part B of this affidavit, and to award the exemplary costs of Rs.50,000 against

the Respondent No. 1
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l.A. NO: 1 OF 2026

Petition under section 151 cPc praying that in the circumstances stated in theaffidavit filed in support of the petition' the High court may be preased to stay theco'ection of the disputed tax of Rs.24g,50,g70, and the penar ty ofRs. 24g,5 o,g7o(Total Rs' 4g7 '01'740) and the unquantified interest for the various reasonsmentioned in detait in the part B of the affidavit; and to ,".. ,r"n" o;, order or theorders in the interest of Justice' lest the petitioner wiil be put to irreparabre economic

:::,J:ffi:::::'l^ ": tax' penartv and interesr have no regs to stand rhe
Respondents. 

snlence is clearly in favour of the petitioner and against the

COUNSEI fOr thE PEtitiONEr: SRI GOONDLA VENKATESWARLU
counset for the Respondents: SRr swAROOp ooRrLLA ,PECIAL GOVT PLEADEi FOR STATE TAX
I ne Court made the following: ORDER



IN THE HIGH COURT FORTHE STATE OF TELANGANA
AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT P TITION No. I of 2026

11.06.2026

Bctween:

I\tUs. B.K. Steels

Petitioner
ANI)

The Assistnnt Commissioner (State Tax),
Charminar Circle, Hyderabad, and another

... Respondents

ORDER:

Sri Goondla Venkateswarlu, learned counsel 'appears f,or

petitioner.

Sri Swaroop Oorilla, learned Special Government Pleader for

State 'fax appears for respondents.

2. 'I'he irnpugned proceedings relate to Financial Year 2023-24 in

respect ol which after the remand by this Court vide common order

dated 25.07.2024 in Writ Petition Nos.l8654 and I 8766 of 2024,a fiesh

shor.v cause notice was issued leading to passing of the order dated

11.0i.2026 under Section 74 of the Goods and Services Tax Act,2017

(lbr short 'the Act'). The text of the order passed in those Writ Petitions

is extracted hereurnder as it has some bearing on the outcome of the

prcscnt Wri[ ['ctitiorr.

t/!
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HCJ {AKrS, J} & GMM, J
W.P.No. 17540 of 2026

"3. Learned courtsel for the parties fairly adrrritted

that a riglrt of personal ltearirtg as ertvisaged trnder

Section 75t4) of thc Goods and Services Tax Act, 2017

has not ber:n provided to the petitioner before passing

Assessmerrt Order and therefore, it is agrced tlrat tlre

Assessmenl Order rnay be set aside and the Assessing

Officer rna.z be directed to provide personal hearing to

the petitionr:r and pass a lresh order in accordance with

law.

4. ln view of the consensus arrived tt,

Assessment Order dated 30.05.2024 is set aside. The

matter is restored back in the f rle of Assessitlg Officer,

who shall give personal hearing to the petitioner on

08.08.2024 at I l:iO A.M. or any other date as per

Assessing Officcr's convenietrce. For this purpose, no

fresh notice r.vill be required to be issued to the

petitioner. Thc pctitiorrer rvill be at liberty to raise all

possible grounds during pcrsonal hearing.

5. -ilrc: pctitioner rnav lile reply to the show

cause notice rvithin 7 days fronr today.

'l'he S;rit Petitions are disposed of. No costs."

3. What has happerlecl aticr the remand by this Court is that the

Assessing Officer without passing a fresh assessment order after

compliance of the personal hearing requirenlent as per liberty granted by

this Court has issued s sggpnd shou' cause noticc and decided vide

impugned order dated I l.0i .2026.
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4.Learnedcounselfortherivalpartieshaveaddressedusonthe

permissibitityoftheAssessingofficertoundertakeanexercisedespite

anorderpassedbythisCourtineffectconfiningtheadjudicationtothe

show cause notice issued upon the petitioner'

5.TheimpugnedordercoversFinancialYearzo23-24whichwas

the subject matter of Writ Petition No'18654 of 2fi24'

3

t

6. Learned counsel

petitioner was not dulY

further Pointed out that

2024 which relates to the Financial Y

been taken by issuance ofa fresh show

for the petitioner submits that a reply of the

considered. Learned counsel for the petitioner

in the other connected Writ Petition No'18766 of

ear 2022-23, similar action has

cause notice and an adjudication

orderpassedthereuponconfirmingthedemandongroundswhichwere

not taken in the show cause nottce'

7. Learned counsel for the respondents on the other hand submits

thatthereisnodifferenceintheshowcausenoticeissuedatthefirst

instance and the show cause notice upon which the adjudication has

beenmadeaftertheremandbythisCourt.Assuch,ineffect,the

petitioner has not suffered any prejudice'

8. We have heard the lcarned counsel for the parties'

g.Bereftofgettingintothedetailsofingredientswhichhavebeen

ct in the first show
taken to invoke the provision of Section 74 of the A

I
I

/

cause notice or the notice issued for the salne Financial Year at the
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second instance after the remand reading to the irnpugned adjudication,
rve are of the considered view that in the right of the directions passed
by this court vide common order dated 25.07.2024 in the writ petitions
referred to hereinabo'e, the Assessing officer was obriged to adjudicate
on the show cause notice after giving a personar hearing to the petitioner
and upon consideration of any reply furnished by him. The course
adopted by the Assessing officer to issue a second show cause notice
without carrying out the adjudication proceeding was something rvhich
was not permissibre in view of trre directions passed by the court in the
prevrous round of litigation. such a course on the part of the Assessing

officer would in effbct amount to overreaching the order of this court
which cannot be pennitted. onry on this regar ground, we are

constrained to interfere in the impugned ad.judication order by setting it
aside while giving an opportunity once again ro rhe Assessing officer to
pass an order on the basis of the first shor,v cause notice and complia'ce

of the personal hearing after due consideration of the repry furnished by

the petitioner, in accordance with law.

l0' Accordingly. the impugned .rder is set aside. The matter is

remanded to the Assessing Officer.
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Miscetlaneous applications' if any pending' shall stand closed'/rru.ro' . -- 
rit?bfiIa?S't+ilR

,ffRUE COPY/ A
SECTION OFFICER

5. Two CD CoPies

to' 

,, rhe Assistanl c?'fl:':"-f,' ttot3l;oli?6t?[?:*'n"' 
circle' charminor

Division, rtr.J.'iro"o' Nampallv'-y:j::"H; Department, G-overn*:*

2 : rhe t"q*ffi 
J,""ntnt* -:lJ:' ?iilX?il "T15,* 

oi tet an g a n a' rer a nsa n a-

'-- Secretariat-Buildtngs 
Darrdr.,ov'

-' :'[:f;T; o*"ora ]in!{e?L"ll;,li:,-" 
toPuor

. 4. Two ccs io tne speciat ci for state '"i'iti 
court for the state of

Telangana"it HYOerauaOtO Uf l

The instant Writ Petition is accordingly disposed of' There shall

be no order as to costs'
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lHIGH COURT

DATED: 11t06t2026
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WP.No.1lS4O of 2026

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS
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